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HIGH COURT OF JUDICATURE AT BOMBAY
APPELLATE SIDE

NOTIFICATION

No. Rule/P. 0703/Notn. 06/2024.— In exercise of the powers under Part X of the Code of Civil
Procedure, 1908 (5 of 1908) and Order V, Rule 9 of the Code of Civil Procedure, 1908 and all powers
enabling it in this behalf, the Hon’ble Chief Justice and the Judges of the Bombay High Court are
hereby pleased to direct that the following amendment shall be made in the “Bombay High Court
Service of Processes by Electronic Mail Service (Civil Proceedings) Rules, 2017.” :—

The words “ the civil proceedings and ” shall be added between the words “ These
Rules shall apply to all ” and “ Commercial disputes ” in Rule 3 of the “ Bombay High
Court Service of Processes by Electronic Mail Service (Civil Proceedings) Rules, 2017.”

High Court of Judicature at Bombay, R. N. JOSHI,

Dated 30th September 2024. Registrar General.
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